




From 

Thiru. Chandra Sekhar Sakhamuri.,I.A.S., 

District Collector, 

Cuddalore. 

 

To 

The Revenue Divisional Officer, 

Cuddalore. 

 

Rc.No.67/Mines/2021, dated: 10.04.2021. 
 

Sub: Mines and Minerals – Cuddalore District – Panruti 

Taluk – Meliruppu Village Thiru.R.Krishnamoorthy, 

S/o.Rajakannu – Violated the rule while running 

the Gravel quarry in Semmedu Village – Reg. 
 

Ref: National Green Tribunal, SZ, Chennai 

OA.No.29/2021, dated: 05.02.2021 (received in 

this office 16.02.2021) 
 

****** 

 

Pertaining to OA.No.29 of 2021 of the National Green Tribunal (SZ), 

Chennai, filed by the petitioner Thiru.Ramkumar, S/o.Murugan in Meliruppu 

Village, Panruti Taluk, Cuddalore which alleged that the petitioner’s land in 

Semmedu Village was affected during a quarry was run by the Lessee 

Thiru.Krishnamoorthy, S/o.Rajakannan violating the Government Rules. A 

Joint inspection was carried out by the Revenue Divisional Officer, 

Cuddalore, the District Environmental Officer, Cuddalore, the Assistant 

Director, Geology and Mining, Cuddalore and the Tahsildar, Panruti Taluk. 

In the District Collector, Cuddalore, Proceedings 

Rc.No.888/Mines/2016, dated:05.04.2018 a quarry permission was given 

to Thiru.Krishnamoorthy, S/o.Rajakannan for a period of 2 Years 

(05.04.2018 to 04.04.2020) in S.F.No.78/3A (1.72.50 Hects) of Semmedu 

Village, Panruti Taluk. In the above proceedings, a permission was granted 

to quarry 17056 Cbm in S.F.No.78/3A in extent 1.38.0 Hects in total extent 

of 1.72.50 hects. 

The following violations have been found during the joint inspection 

1. The Lessee did not follow the Condition No.1 mentioned in the 

District Collector’s Proceedings, i.e He did not maintain the 

safety distance of 7.5 m from the adjacent patta lands in all 



direction except west direction. The Lessee has quarried to a 

depth of 4.5 Meters instead of permitted 2 meters as per the 

District Collector’s Proceedings. 

2. It has been found during the inspection 104 M X 82 M X 4.5 M 

= 38326 Cbm Gravel was quarried. But as per the District 

Collector’s Proceedings it was permitted to quarry only 17056 

cbm of Gravel. But the Lessee has quarried 21320 Cbm more 

than the permitted quantity. 

The above violations are noticed. Hence, as per the Tamil Nadu Minor 

Mineral Concession Rules,1959 Rule 36 (A) Penalty the Revisional Officer, 

Cuddalore has been instructed to levy the penalty on the Lessee 

Thiru.R.Krishnamoorthy, S/o.Rajakannu. 

 

District Collector, 

Cuddalore. 

 

 

 

 

 







Joint Inspection Report for NGT case O.A.No.29/2021 

 

Inspection Officers : 1. The Revenue Divisional Officer, 

Cuddalore. 

2. The District Environmental Officer, 

Cuddalore. 

3. The Assistant Director, Geology and 

Mining, Cuddalore. 

4. The Tahsildar, Panruti Taluk. 

 

Inspection date : 04.03.2021 

Taluk and Village : Panruti Taluk – Semmedu Village 

Inspection Motive : National Green Tribunal, SZ, Chennai 

OA.No.29/2021, dated: 05.02.2021 

(received in this office 16.02.2021) – 

Panruti Taluk, Meliruppu Village Thiru 

R.Krishnamoorthy, S/o.Rajakannu violated 

the rules while running a Gravel quarry in 

Semmedu Village- Reg. 

 

****** 

 

Pertaining to OA.No.29 of 2021 of the National Green Tribunal (SZ), 

Chennai, filed by the petitioner Thiru.Ramkumar, S/o.Murugan in Meliruppu 

Village, Panruti Taluk, Cuddalore which alleged that the petitioner’s land in 

Semmedu Village was affected during a quarry was run by the Lessee  

Thiru.Krishnamoorthy, S/o.Rajakannan violating the Government Rules. A 

Joint inspection was carried out by the Revenue Divisional Officer, Cuddalore, 

the District Environmental Officer, Cuddalore, the Assistant Director, Geology 

and Mining, Cuddalore and the Tahsildar, Panruti Taluk. 

In the District Collector, Cuddalore, Proceedings 

Rc.No.888/Mines/2016, dated:05.04.2018 a quarry permission was given to 

Thiru.Krishnamoorthy, S/o.Rajakannan  for a period of 2 Years (05.04.2018 

to 04.04.2020) in S.F.No.78/3A (1.72.50 Hects) of Semmedu Village, Panruti 



Taluk. In the above proceedings, a permission was granted to quarry 17056 

Cbm in S.F.No.78/3A in extent 1.38.0 Hects in total extent of 1.72.50 hects. 

The following violations have been found during the joint inspection 

1. The Lessee did not follow the Condition No.1 mentioned in the 

District Collector’s Proceedings, i.e He did not maintain the safety 

distance of 7.5 m from the adjacent patta lands in all direction 

except west direction. The Lessee has quarried to a depth of 4.5 

Meters instead of permitted 2 meters as per the District Collector’s 

Proceedings. 

2. It has been found during the inspection 104 M X 82 M X 4.5 M = 

38326 Cbm Gravel was quarried. But as per the District Collector’s 

Proceedings it was permitted to quarry only 17056 cbm of Gravel. 

But the Lessee has quarried 21320 Cbm more than the permitted 

quantity. 

The above violations are noticed. Hence, As per the Tamil Nadu Minor 

Mineral Concession Rules,1959 Rule 36 (A) Penalty may be imposed on the 

Lessee Thiru.R.Krishnamoorthy, S/o.Rajakannu. 

 

 

 

District Environmental Officer, 

Cuddalore. 

 

Assistant Director, 

Geology and Mining, 

Cuddalore 

Revenue Divisional Officer,  

Cuddalore. 
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NGT OA No.29/2021 – field inspection Photographs 
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